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3meer / ORDER

PER PARTHA SARATHI CHAUDHURY, JM:

This appeal preferred by the assessee emanates from the order of the Ld.

CIT(Appeal)-1, Nashik dated 02.07.2019 for the assessment year 2015-16.

2. The assessee has filed an application seeking withdrawal of the appeal
filed on the ground that he wants to avail the “Vivad Se Vishwas Scheme” and
applied the application under the said Scheme. It has accordingly been
requested that the assessee be permitted to withdraw the appeal. In absence of
any objection from the side of the Ld. DR, the request of the assessee seeking

permission of the Bench to the withdrawal of the appeal is accepted.
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3. In the result, the appeal filed by the assessee is dismissed as

“withdrawn”.

Order pronounced on 31st day of August, 2020.
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